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?#ﬂNESTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi. the 3rd December, 2010

GS.R.930(E). In exercise of the powers conferred by ?hc seation 9 of the Nationa!
Highways Act, 1956 (48 of 1256), the Central Government hereby makes the following
rules to amend the Naticnal Mighways Fee (Dotermmanon of Rates and Collection)

Rules, 2008, namelv:-

1. {1y These rules may be called the National Highways Fee (Determination of

Rates and Collection) Amendment Rules, 2010,

1

{21 Thevshali come into farze on the date of their puablication in the Officiat

azeue

{a)

the 17 A-p.r.tl, 693 prices™ shaii be suhs&wied :
ity imsub-rule (4), the wond “i:v}fpass whﬁ_:re&-'e_r-n' occurs,.shai'l be Q%n’ilfﬂd?
(<) after sub-rule (4), the following sub-rule shall be inserted, naim}ly:?

“(3)  The rate of fee for use of bypass forming part of a section of a national highway

construcred with the cost of rupees ten crore or more, for the base year 2007-08, shall

be one and 2 half times the rate of fee specified in sub-rule (2):

Provided that while computing the fee for a section of a national highway of

which such bypass forms a part. the length of such bypass shall be excluded from the

iength of such section of naticnal highway:
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- Provided further that where the cost of'such bypass is less than rupeea ten crore,
then the ratc of fee for the use said- bypass shall be the same as that of the section of the

natlonal highway of w hl(.h it forms a part. ”,

R In the sazd rules m rule 5 -.(a) in sub-rule:(2), for the words and figure the

\wek endmc on or 1mmedxatelv aﬁer January 1 of the vear”; the words “the wholesale

przcu mdex for the month of Deuember of the year” shall be substituted;
) in sub-rufe (3), -
(i) in Explanation, in clause (c), for the words, figures and letters “the
wholesale price index of the week ending on or subsequent to 1% January”, the
words “the wholesale price index for the month of December of the
immediately preceding year” ,'sll'.iall be SUbstit:utéc"i: v
(i)  for llustration, the'f{)l{owing Hustration shall be substituted, namely:-
“Itustration:
[f the revision is to be made for the year 2008-09 by applying the
wholesale price index for the month of December. 2007 (i.c. 216.4). then

the rate for car, jeep or van will be 0.6794 as compuer below:-

Applicable rate of fee: 0.6695+0.6695 ? ( 16.4 - 208. 7 01 = (.67 9~, :

208;»’,7'

4. Ini the said rules, for rule 11, the following rule shall be substituted, namely:-

o & Exémﬁtions.from payment of fee. - (1) No fee shall be levied and collected from

a mechsanical vehicle, -

(a) ltranspertihg and accompanying--

{i} the President of India;

(i) the Vice-President of India;
(iii)  the Prime-Minister of India;
(iv)  the Governor of a State;

(v} the Chief Justice of India;

At}
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(vi)  the Speaker of the House of People:
("_\fii} the Cabinet Minister of the Union

{viity the Chicf Minister of a State;

" (ix)  the Judge of the S'up.reﬂ @ Ccum.f‘

%) the Minister of State of the Union:
ini)  the Lieuvtenant Govemorofa i inion ermitony;
(xii)  the Chief of Staff holdin the rank of full General or cquwalam rank;

(xiii}  the Chairman.of the }.,eg_rsmme Council of a State:

fxiv) the 8peaker of the Legislative Assembly of a State;

(xv) the Chief Justice of a High Court:

{(xvi) the Judge of a High Court;

(xviiy the Member of Parliament;

Cexviiir the Ammn Commander or Vice-Chief of Army Staff and equivalent in

ather sorvivgs)
(nixg  the Chief Seeretary to a State Government within concerned State!

(xx} the Secretary o the Government o india:

% Ya iz € Nk o aid P
taxiy the Secratany . (ouncti of States

.......

(xxil) the Secretary, House of People:

{xxiify the Foreign dignitary on State visit;

{xxiv) The Member of Legislative Assembly of a State and the Member of
if he or she

Legislative Council of a Staie within their respective State,

roduces his or her identity card issued by the concerned Legisiature of
o ® =

the State:

(xxv} the awardee of Param Vir Chakra, Ashok Chakra, Maha Vir Chakra,

Kirti Chakra. Vir Chakra and Shaurya Chakra, if such awardee produces
his or her phote identity card duly authenticaled by the appropriate or

competent authority for such award:

used for official purposes by -

{1 the .ainis%r} of Defence including those which are cligible for

s oin aocordance with — fthe e
1l aucoraance wilh J,.S PEDS isions of the In

o3 A
o fArmY

vt &

and Alr Forcey Aci 1901 and rules made thereunder, as extended to



(3 & 3(i)]
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Footnote : The principal rules were pubixsne

(i}  an execume Magrsﬁ‘ate'
(iv) .Ihe fire-fighting Departmem or organisation:

(i)  the Central and Stzrte armed fomes in uniform including para military

forces and pohce'

et g

(v 'ilhe Natmnal Htuhwave Aut.hon“y of India or any other Government

argdmsatwn u»m-* such vchrcie ?or inspection, survey. construction or

- operanon of nat:anaT hmhwm’ and maintenance thereof:

- psed as ambuiance and -

used as funenl van.”

[F.. No. RW/NH-25011/17/2009-P&P]
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